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Unrealised Customs Duty

5414. Shri Yashpal Singh: Will the
Minister of Finance be pleased to
itate:

(a) whether it is a fact that nearly
Rs. 1.5 crores as arrears of customs
duty are lying unrealised in the
country on the 30th June, 1985; and

(b) if so, the steps taken by Gov-
crnment to realise the same?

The Minister of Finance (Shri
Sachindra Chaudhburl): (a) Accord-
ing to Government's information the
arrears of customs duty lving un-
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realised as on 30th June, 1965 amount
to Rs. 84 lakhs only (Approx.).

(b) After issue of demand notices,
the parties are being regularly re-
minded to pay the duty and on their
failure to pay the duty, following
action is being taken depending on
the merits of each case:

(i) Any money owing to the party
by the Customs Department
is deducted for being adjusted
against the outstanding
demand.

(ii) Detention and sale of goods
under the control of the Cus-
toms Department is being
resorted to, if the owner of
the goods does not pay the
duty.

(iii) Where the measures mention-
ed at (i) and (ii) do not prove
fruittul, certificates specifying
the amounts due from the
party concerned are sent to
the Collector of the district
in which the party owns any
property or resides or carries
on business and the said Col-
lector on receipt of such certi-
ficates proceeds to recover
the specified amount as if it
were an arrear of land
revenue.

In some baggage cases the nearest
Central Excise/Customs officers are
instructed to contact the parties con-
cerned to expedite recovery.

Krishna-Godavari Waters Dispute

5415. Shri Yashpal Singh:
Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Jashwant Mehta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government of Maha-
rashtra have requested that a Tri-
bunal be set up to resolve the Krishna-
Godavari dispute;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the action taken in the matter?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). Yes. The request was
made in 1963. Government believes
that river disputes should be settled
as far as possible through negotia-
tions. Discussions with the Chief
Ministers of the concerned States
were held and further meetings are
being held to settle the matter by
agreement of the States concerned.

Durgapur Barrage

5416. Shri Subodh Hansda:
Shri §. C. Samanta:
Shrl Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the transfer of owner-
ship of Durgapur Barrage and Irri-
gation canal has been completed; and

(b) if not, the reason therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Not yet.

(b) The matter is still under con-
sideration as a part of the proposed
reorganisation of the DVC on a func-
tional basis.

Durgapur Navigationa] Caaal

5417. Shri Subodh Hansda:
Shri 8. C. Samants:
Shri Bhagwat Jha Aszad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:

Will the Minister of Irrigation
and Power be pleased to state:

(a) whether the Durgapur Naviga-
tional Canal is being run depart-
mentally or has been leased out:

(b) the profit and loss account of
this canal; and

(c) whether the trial run is over
now?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (c). The Durgapur Navigational
Canal is being operated by Messrs.
Hindustan Shipping Co. Ltd. on lease
terms since 27th October, 13985. Since
this arrangement has been undertaken
recently, mo financial account of the
operation has yet been taken. The
tota] capital expenditure on Naviga-
tion up to the end of November, 1965
is Rs. 527 lakhs approximately. There
have, however, been no revenue
receipts. The trial run preceded the
lease arrangement.
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